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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH ; ALLAHABAD

S.T. Appeal No.654 /09

Arising out of OfA No.126-ST/LKO/2009 dated 11.05,2009 passed by
Commr. {Appeals) of Customs & Central Excise & $.Tax, Lucknow.

Ear approval and signature:

HON'BLE MR, ANIL CHOUDHARY, MEMBER (TUDICIAL)
HON'BLE MR. H. K. THAKUR, MEMBER {TECHNICAL}

1. Whethar Press Reporiers may be aflowed to see
the Order for publication as per Rule 27 of Lthe
CESTAT fProcedure] Rukes, 15827 : Mo

Whether it shoukd e refeased under Rule 27 af Lhe
CESTAT {Procedure) Rules, 1982 for publication
i any authoritative report or not? 1

Ful

3. Whether His Lordship wishes to see the fair copy

of the Order? ' Seen
4. Whether Oveler is Lo be cirgulated to the Departmental
Authorifios? DYes ]Aﬂ’ﬁ
{

COEY. & G.Tax, Lucknow
LAPPELLANT(S)

YERSUE

M/s Agile Sugar Pyt Lid.
RESPONDENT {3}

APPEARANCE

Shri Pawan Koemar Singh, Supdt. (A.R.) for the Departement
Mane for the Respondent {s)

CORAM:

HON'ELE MR, ANIL CHOUDHARY, MEMBER {JUDICIAL}
HON'BLE MR, H. K. THAKUR, MEMBER {TECHNICAL}

DATE OF HEARING & PRONOUNCEMENT .. 22, D1, 2016
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ST Appeal No.G5amy

Per Mr. Anil Choudhary

Appeai dismissed, as amount in dispute is below Rs.10.00 lakhs

(Rupees ten lakhs only), without @ntering into merits.

(Pronounced in the open Court)
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